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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH. NEW DEILHI

ORIGINAL APPLICATION NO. 593 OF 2023

In the matter of:

Mursaleen .....Petitioner(S)

Versus

State of | laryana &Ors. .....Respondents

Report on behalf of State Environment Impact Assessment

Authority, Haryana in compliance of Order dated 30.05.2024

MOST RESPECTFULLY SHOWETH:

i

That after hearing the parties on 30.05.2024, this Hon’ble Tribunal
reserved the matter for orders. This Hon'ble Tribunal desired certain
information from SEIAA, Haryana regarding respondent units i.e.
period of lease, replenishment study, violation, if any etc. The relevant
portion of the order dated 30.05.2024 is reproduced below:

“2. Learned Counsel for SEIAA is permitted to file complete
information in the tabulated form in respect of all the private
respondents covering the details relating to the period of lease, excess
mining if done in violation of the norm and also the replenishment

study along with the other relevant disclosures, within one week.”

That it is humbly submitted thatdesired information has been
tabulated (annexed as ANNEXURE-R/1j)on the basis of
information received from HSPCB (Annexure-A), the Mines &
Geology Department, Haryana(Annexure-B)and record

maintained by the answering respondent.
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That delay in filing the present report may kindly be condoned as
Firstly, some time has been taken by the Mines & Geology
Department in providing iabulated information after verification
of Court cases pending/disposed of, before this Honble Tribunal
and Hon’ble Supreme Court of India. Secondly, reconciliation of
information received from HSPCB and the Mines & Geology
Departmentwith data maintained with answering respondent also
took some more time. Delay in submitting the information is
neither intentional not deliberate but due the reasons beyond

control of the answering respondent.

In the light of the submissions made herein above, the
present report may kindly be taken on record for kind perusal of

the Hon’ble Tribunal.

Place: Panchkula Pardeep Kumar, IAS, Member Secretary,
Dated 2‘( /06/2024 State Environment Impact

Assessment Authority, Flaryana
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Sr. Name of | Area Name of Date of Date of Expiry |Type ofé= Date of | Annual Status of the Mining Site Excess Mining if done
No. | Mining Unit| (in |Lease Holder| auction LOI & date of | Mining | approval | Grant of | Capacit & Replenishment Study
Ha.) Validity LOI |material of mining] EC & |y as per
(in Years) plan Extension | EC/TO
& Granted R
Validity
(in Years)
1. [Begampur 39.50 M/s  YamunalO- 19.06.2015 |18.06.2024BGS 01.01.2016[29.06.2017 [7,11,000 | Contract terminated due| No Violation
Block Infra 11.06.2015 |for 8 Years & 5 TPA to outstanding
YNR B37 Developers government dues vide
Fk L, orders dt. 26.11.2020 of
DGMG, Haryana.
2. [PipliMajra 18.20 M/s Paramjeet20- 14.09.2015 (13.09.2023 BGS 24.12.2015(13.10.2016 3,70,000 | Contract period expired|No Violation
Block Singh S/021.08.2015 (for 7 Years & 5 & TPA on dt. 13.09.2023.
YNR B29, 30 Hardeep Singh 17.01.2022
& 31
3. Malikpur 23.20 M/s Karaj20- 14.09.2015 |13.09.2024 BGS 22.12.2015(13.10.2016 4,00,000 | I. Working No Violation
KhadarBlock Singh S/021.08.2015 |for 8 Years & 5 & TPA
YNR B28 Major Singh 21.06.2022 2. Replenishment Study
01.12.2021 has been approved by
& 3 the Mines & Geology
Department
alongwith Mining
Plan
4. [Kohliwala 13.59 [M/s Delhil 0- 19.06.2015 [18.06.2024 BGS 23.02.2016127.06.2016 [2,50,000 | Contract terminated due|Violation of environmental norms:
Block Royalty 11.06.2015 (for 8 Years & 5 & TPA to outstanding|As per para no. 8 of orders of the
YNR B2l & Company 16.05.2022 government dues vide/Hon’ble NGT dated 18.11.2022, as
22 12.10.2021 orders dt. 10.12.2021 of|per common cause, compensation
& 3 DGMG, Haryana. in case of illegal mining can be
equal to value of the mined
material, apart from compensation
of environmental norms, recovery
@ 10% of lease money was fixed
i.e. 4.2 crore.
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In this regard OA No. 150/2021
(Anish Vs Union of India &Ors.) is
already disposed by the Hon’ble
NGT on dated 18.11.2022.

The contractor company filed a
Civil Appeal No. 319/2023 against
the above orders of Hon’ble NGT,
before the Hon’ble Supreme Court
in which Hon’ble Apex Court vide
orders dated 16.01.2023, directed
the appellant company to deposit
60% of the penalty amount of Rs.
4.2crore on or before 28.02.2023
before the competent authority. In
case of deposition there will be stay
of recovery of further amount.

Galauri Block
'YNR B39

24.00

M/s
Kawaljeet
Singh Batra S/o|
Makhan Singh|
Batra

Sh.

30-
31.08.2016

20.10.2016
for 8years

24.05.2025

BGS

30.12.2016
& 5

25.05.2017
&

4,40,000
TPA

Mining operation lying
suspended due to non-
payment of outstanding
penalty amount and
government dues.

Illegal Extraction of
Boulder/Gravel/Sand  upto 10
meters depth beyond permissible
limit of 9 meter depth with in
contracted lease area. In this regard
DGMG, Haryana suspended the
mining operations vide orders dated
17.05.2021.

Further, in this regard OA No.
337/2021 (Shokin Ali Vs State of
Haryana &Ors.) is already disposed
by the Hon’ble NGT on dated
12.05.2022.

Furthermore, the Regional Officer,
HSPCB, Yamunanagar cancelled
the CTO and issued the closure
orders of mining block vide dated
17.06.2022. After that, HSPCB
grant the new conset to operate to
M/s Kawaljeet Singh Batra on dated
08.09.2023.
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Devdhar 31.87 M/s Northern|10- 19.06.2015 [18.06.2024 BGS 2131?662?.06.2016 5,10,000 | 1. Working No Violation
Block Royalty 11.06.2015 [for 9 years & TPA
YNR B24 Company 21.06.2022 . Replenishment Study
12.10.2021 has been approved by
&3 the Mines & Geology
Department
alongwith ~ Mining
Plan
Bailgarh 28.00 M/s 10- 19.06.2015 |[18.06.2025 BGS 23.02.2016127.06.2016 [13,00,00 | Contract terminated due|Violation of environmental norms:
South  Block] Mubarikpur  |11.06.2015 [for 9 years & 5 0 TPA outstanding|As per para no. 8 of orders of the
YNR B2 Royalty government dues vide|Hon’ble NGT dated 18.11.2022, as
Company 12.10.2021 order dt. 14.07.2022 of|per common cause, compensation
& 4 DGMG, Haryana. in case of illegal mining can be
equal to value of the mined
material, apart from compensation
of environmental norms, recovery
@ 10% of lease money was fixed
i.e. 12crore.
In this regard OA No. 150/2021
(AnishVs Union of India &Ors.) is
already disposed by the Hon’ble
NGT on dated 18.11.2022.
The contractor company filed a
Civil Appeal No. 319/2023 against
the above orders of Hon’ble NGT,
before the Hon’ble Supreme Court
in which Hon’ble Apex Court vide
orders dated 16.01.2023, directed
the appellant company to deposit
60% of the penalty amount of Rs.
12 crore on or before 28.02.2023
before the competent authority. In
case of deposition there will be stay
of recovery of further amount.
Jaidhari Block 48.60 M/s  P.  S|05- 30.11.2015 [14.09.2024 BGS 10.06.2016{15.09.2016 [9,10,000 1. Working No Violation
YNR B33 Buildtech 06.11.2015 [for 8 Years & 5 & TPA
09.11.2022 . Replenishment Study
01.12.2021 has been approved by
& 3 the Mines & Geology
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18.06.2017.Further,

mining of boulder-gravel
was permitted by
DGMG, Haryana vide
orders dated 26.11.2020
as per request of the
contractor. On
31.05.2022, Hon’ble
NGT New Delhi stayed
the mining of boulder-
gravel in OA No.
423/2022 (Mohinder Pal

2 31 7 Department
alongwith Mining
Plan

9. [Dhanaura 18.18 M/s JPY|13- 28.12.2017 |18.06.2028 BGS 26.03.2018/19.06.2018 9,50,000 | The account of mining|Violation like non operational
Block Consortium 14.12.2017 {for 10 Years & 5 & TPA contractor on e-Rawaana|weighbridge and CCTV camera
YNR B18 Pvt. Ltd. 03.11.2023 portal was suspended/|etc.

19.09.2023 deactivated 22.06.2023
& S due to violations.

10. [Mandoli 25.56 M/s JSM Foods]10- 19.06.2015 [18.06.2023 [Sand 08.01.2016[21.12.2016 (11,91,00 | Contract period expired|In this regard,
Ghaggar West Pvt. Ltd. 11.06.2015 |for 7 Years & 5 & 0 TPA |ondt. 18.06.2023. OANo0.423/2022titledasMohinder
Block YNR B4 EC Pal & Anr. Vs State of Haryana &

12.10.2021|Expansion Ors. Is pending in the Hon’ble
& 2 granted NGT, New Delhi, in which the
dated Hon’ble NGT vide order dated
07.10.2022 31.05.2022 stayed the mining of

boulder and gravel.

11. MandoliGhag 20.18 [M/s JSM Foods10- 19.06.2015 [18.06.2026 [Sand 08.01.201621.12.2016 [8,50,000 | The mining block was|In this regard, OA No. 423/2022
ear East Block] Pvt. Ltd. 11.06.2015 |for 10 Years & S5 & TPA auctioned on 10-(titled as Mohinder Pal & Anr. Vs
YNR B3 07.10.2022 11.06.2015 and LOI for|State of Haryana & Ors. Is pending

12.10.2021 extraction of minor|in the Hon’ble NGT, New Delhi, in
& 5 mineral  “Sand”  was|which the Hon’ble NGT vide order
issued by  DGMG,|dated 31.05.2022 stayed the mining
Haryana vide orders|of boulder and gravel.
dated 19.06.2015. The
mining contractor started
mining operations on




e

2 31 8 &Ors.  Vs. State of]
Haryana &Ors).In
compliance of orders
dated 31.05.2022  of]
Hon’ble NGT
&06.06.2022 of DGMG,
Haryana, mining of]

boulder-gravel has been
stayed.

After that, the mining of]

mineral only sand is
carried out by the
contractor.

12:

Gumthala
North  Block]
YNR Bl6

44.62

M/s  Joginder
Singh S/o
Mohinder
Singh

10-
11.06.2015

19.06.2015
for 7 Years

18.06.2023

Sand

15.02.2016
& 5

27.06.2016

21,00,00
0 TPA

Contract terminated due
to outstanding
government dues vide

orders of  DGMQG,
Haryana dt. 25.04.2022.

Illegal excavation of 1,16,250
cubic meters of sand by the mining
contractor  beyond/outside  the
contract area and DGMG, Haryana
imposed the penalty of Rs.
3,25,50,000 vide orders dated
23.01.2020.

The contractor company filed an
appeal against the above orders
before the appellate authority-cum
Administrative Secretary, in which
vide orders dated 04.09.2020.the
Principal Secretary to Govt. of
Haryana, Mines & Geology while
allowing the appeal directed them
to deposit the amount in 08 equal
installments.

Further, the contractor deposited
only 02 installments and thereafter
taking action in this behalf the
mining contract was terminated
vide orders dated 25.04.2022 of the
DGMG, Haryana.
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13.

Nagli Block
YNR B15

g s

M/s
Traders

M.

P.30-

31.08.2016

20.10.2016
for 10 Years

19.10.2027

Sand ﬁg},f(y

11.10.2022
& 5

09.04.2018

22,40,00
0 TPA

. Working

2. Replenishment Study
has been submitted

by PP vide

letter

dated 31.05.2024

No Violation

14.

Pobari Block
YNR BI11

23.05

M/s

Strategies
Ltd.

Development

Pvt.

10-
11.06.2015

19.06.2015
for 9 Years

18.06.2025

Sand

& 5

12.10.2021
& 4

09.03.2016[27.06.2016

11,00,00
0 TPA

Contract terminated due

to
government
orders

of

outstanding
dues vide
DGMG,

Haryana dt. 29.08.2022.

Violation of environmental norms:
As per para no. 8 of orders of the
Hon’ble NGT dated 18.11.2022, as
per common cause, compensation
in case of illegal mining can be
equal to value of the mined
material, apart from compensation
of environmental norms, recovery
@ 10% of lease money was fixed
16 2.5crore:

In this regard OA No. 150/2021
(Anish Vs Union of India &Ors.) is
already disposed by the Hon’ble
NGT on dated 18.11.2022.

The contractor company filed a
Civil Appeal No. 319/2023 against
the above orders of Hon’ble NGT,
before the Hon’ble Supreme Court
in which Hon’ble Apex Court vide
orders dated 16.01.2023, directed
the appellant company to deposit
60% of the penalty amount of Rs.
2.5 crore on or before 28.02.2023
before the competent authority. In
case of deposition there will be stay
of recovery of further amount.

15.

Beer
Block
YNR B7

Tapu

14.45

Journeys

M/s Routes &

10-
11.06.2015

19.06.2015
for 7 years

18.06.2023

Sand

08.01.2016
& 5

01.12.2021
& 2

27.06.2016
&
10.11.2022

6,15,000
TPA

Contract period expired
on dt. 18.06.2023

No Violation
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16. (Gumthala 49.67 M/s Elite05- 30.11.2015 29.11.2025 |Sand 2&3?0609.03.201? 21.88,00 | 1. Working No Violation
South Mining 06.11.2015 |for 9 years & 8 TPA
BlockYNR Corporation 29.11.2023 2. Replenishment Study
B17 10.11.2022 has been submitted
&3 by PP vide Iletter
dated 31.05.2024
17. Kanalsi Block 44.14 M/s  P.  S.05- 30.11.2015 [14.092025 |Sand 10.06.2016(15.09.2016 |19,15,00 | The mining block was|In this regard, OAN0.423/2022
YNR B35 Buildtech 06.11.2015 [for 9 years & 5 & 0 TPA |auctioned on 05-|titled as Mohinder Pal & Anr.Vs
07.10.2022 06.11.2015 and LOI for|State of Haryana & Ors. is pending
01.12.2021 extraction of  minor|in the Hon’ble NGT, NewDelhi, in
& 4 mineral “Sand”  was|which the Hon’ble NGT vide order
issued by  DGMG,|dated 31.05.2022 stayed the mining
Haryana vide orders|of boulder and gravel.

dated 30.11.2015. The
mining contractor started
mining operations on
27.01.2017.Further,
mining of boulder-gravel
was permitted by
DGMG, Haryana vide
orders dated 26.11.2020.
On 31.05.2022, Hon’ble
NGT New Delhi stayed
the mining of boulder-
gravel in OA No.
423/2022 (Mohinder Pal
&Ors. Vs. State of
Haryana &Ors).In
compliance of orders
dated 31.05.2022  of]
Hon’ble NGT
&06.06.2022 of DGMG,
Haryana, mining of
boulder-gravel has been
stayed.

After that, the mining of
mineral only sand is
carried out by the
contractor.




18. [Jathlana Block|101.27 M/s  P.  S|05- 30.11.2015 [29.11.2026 |Sand 2)3620'6 17.03.2017 [36,00,00 | 1. Working No Violation
YNR B12 Buildtech 06.11.2015 |[for 10 years 0 TPA |2. EC was granted by
MOEF & CC, GOI
24.08.2023
&3
19.M T Karherd67.79 [Sh. Kawaljeet30- 20.10.2016 {19.102024 |Sand 23.02.2017(09.04.2018 [28,50,00 | 1. Working No Violation
Block Singh Batra31.08.2016 [for 7 years & 5 & 0 TPA
YNR B13 Prop S/o Expansion 2. Replenishment Study
Makhan Singh 25.01.2023granted has been submitted
Batra &2 idated by PP vide letter
09.06.2023 dated 31.05.2024
20. [Lapra Block [34.28 |M/s Apar Mines06- 20.07.2015 26062023 [Sand 09.03.2016[27.06.2016 [15,30,00 | As the conditions of e-|No Violation
YNR B10 Management |07.07.2015 [for 7 years & 5 0 TPA | auction was violated by
Service Pvt. the bidder company by
Ltd. changing the director of]
the company, therefore,
the mining contract was
terminated vide orders
dt. 02.07.2020 of
DGMG, Haryana.
21. [YNR Unit-II [554.13 M/s Astin24.12.2023 03.01.2014 (02.01.2023 BGS 22.12.201421.12.2015 {120,00,0 | Contract period expired|Illegal Extraction of
Excavation & for 8 years & 5 00 TPA | on dt. 02.01.2023. Boulder/Gravel/Sand  upto 11
Mining  Pvt. meters depth beyond permissible
Ltd. limit of 9 meter depth with in
contracted lease area (Khasra No.
76, Pammuwala).
Further, FIR No. 57/2021 has been
lodged in this regard at P. S.
Sadhaura by BDPO, Sadhaura.
22. |Bailgarh 44.00 [M/s Calleis10- 19.06.2015 [18.06.2022 BGS 02.02.2016Not Applied2,14,000 | Due to non-payment of|No Violation
North Block Realtech  Pvt|11.06.2015 |for 7 years & 5 TPA contract money as the
YNR Bl Ltd. contractor company did
not obtained EC/CTO,
the mining contract was
terminated vide orders
3 dt. 14.01.2021 of]
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DGMG, Haryana.

--do-

25.96

M/s
Vaishno
Minerals

Maa

25-
26.08.2022

06.10.2022
for 7 years

05.10.2029

BGS

26.06.2023
& 5

Not Applied

1,16,000
TPA

The mining block was e-
auctioned on  dated
25/26.08.2022 & the LOI
was revoked vide orders
of DMG, Haryana dated
17.02.2023  due to
violations of the
conditions of the LOI.
Further, the Project
Proponent appealed
before the appellate
authority (ACS, Mines &
Geology) and dated
17.02.2023 is set aside
subject to conditions.
Now, the Project
Proponent has applied
for NOC’s from other
departments and mining
activity is  still not
commenced at the site.

No Violation

23.

BhoodKalan
Block
B19

YNR

12.62

M/s
Yamuna
Mining
Company

Ganga/l0-

11.06.2015

19.06.2015
for 7 years

11.04.2023

BGS

07.02.2015
& S

01.12.2021
& 2

12.04.2016

2,59,000
TPA

Contract terminated due
to outstanding
government dues vide
orders dt. 14.07.2022 of]
DGMG, Haryana.

No Violation

24,

Block
B20

Bhood Majra
YNR!

9.95

M/s
Yamuna
Mining
Company

Gangall 0-

11.06.2015

19.06.2015
for 7 years

18.06.2023

BGS

23.12.2015
& 5

01.12.2021
& 2

27.06.2016

2,00,000
TPA

Contract terminated due
to outstanding
government dues vide
orders dt. 14.07.2022
of DGMG, Haryana.

No Violation

25.

Mandewala
Block
B38

YNR|

15.00

M/s
Saharanpur
Mines
Management

Services

10-
11.06.2015

Pvt.

19.06.2015
for 8 years

18.06.2024

BGS

10.03.2016
& 5

27.06.2016

2,40,000
TPA

Mining stopped due to
interim orders of the
Hon’ble NGT dt.
06.05.2022 passed in OA
No. 306 of 2022

No Violation
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Ltd. (Harbans Singh Vs State
323 of Haryana & Ors.).
26. Jaidhar Block [25.60 [M/s Saharanpur06- 20.07.2015 |19.07.2024 BGS 12.01.2016120.08.2018 4,60,000 | Mining stopped due to|No Violation
YNR B34 Mines 07.07.2015 |[for 8 years & 5 TPA interim orders of the
Management Hon’ble NGT dt.
Services  Pvt| 06.05.2022 passed in OA
Ltd. No. 306 of 2022
(Harbans Singh Vs State
of Haryana &Ors.).
27. [Nandgarh 29.60 M/s Apar Mineg06- 20.07.2015 [19.07.2023 BGS 10.03.2016127.06.2016 |57,70,00 | As the conditions of e-|No Violation
Block Management [07.07.2015 |[for 8 years & 5 0 TPA |auction was violated by
YNR B36 Service Pvt. the bidder company by
Ltd. changing the director of

the company, therefore,
the mining contract was
terminated vide orders
dt. 02.07.2020 of]
DGMG, Haryana.

28. [Jairampur ~ [33.58 [M/s Balaji Infra|05- 30.11.2015 [29.11.2026 |Sand 10.06.2016[29.01.2022 [15,20,00 | Mining stopped due to|No Violation
Jagir  Block 06.11.2015 {for 10 years & 5 & 0 TPA |orders of the Hon’ble
YNR B6 24.05.2023 NGT dt. 24.05.2022
passed in Appeal No. 19
of 2022.

> As per term & conditions of the Letter of Intent (Lol) of any mining blocks (as per para 3 (i)}, the contract period of the mining blocks is to be commenced from the date of grant of
Environment Clearance by the competent authority or an expiry of a period of 12 months/one vear from the date of acceptance of highest bid/ issuance of “Lol”, whichever is earlier.

For example : In case of the mining block namely M/s Karaj Singh S/o Major Singh Block (YNR B-28), the Lol was issued on dated 14.09.2015 and the mining contractor obtained the
EC on dated 13.10.2016 i.e. after expiry of 12 months/one yvear of the period of Lol. Hence, the period of mining contract commenced w.e.f. 14.09.2016 up to 08 vears i.e. 13.09.2024.
Therefore, in all the cases, mining contract period is commenced as per this provision.
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From
Mining Officer,
Mines & Geology Deptt.,
Yamunanagar.

To

The Regional Officer,
HSPCB, Yamunanagar.

Memo No. Mining/YNR/ {924 Dated:
Subject: Regarding-OA No.

18)06| 2024

593 0f 2023 titled as “Mursaleen Versus State of Haryana & Ors.” pending before the Hon’ble NGT, New Delhi.
Kindly refer to your office memo no. HSPCB/YNR/2024/465 dated 03.06.2024 and this office memo no. 250 dated 08.02.2024 (copy
enclosed) on the subject noted above.

2. In this regard, before submitting the details of mining contracts of the district Yamuna Nagar, it is informed here that as per terms & conditions

of the Letter of Intent (Lol) of any mining block/s {as per para 3 (i)}, the contract period of the mining blocks is to be commenced from the date of grant

of Environment Clearance by the competent authority or an expiry of a period of 12 months/one year from the date of acceptance of highest bid/issuance
of “Lol”, whichever is earlier. For example: In case of the mining block namely M/s Karaj Singh S/o Major Singh Block (YNR B-28), the Lol was issued

on dated 14.09.2015 and the mining contractor obtained the EC on dated 13.10.2016 Le., after expiry of 12 months/one year of the period of Lol. Hence

the period of mining contract commenced w.e.f., 14.09.2016 ﬁp to 08 years i.e., 13.09.2024. Therefore, in all the cases, mining contract period is
commenced as per this provision.




3.

The

requisite information re

office record is given below:

Details related to the period of lease/mining units and excess mining,

-2325

garding the period of contract, excess mining if done in violation of the norm and replenishment study as per the

if done in violationof the norm as follows:

@. No.

Name of the |[Name of Lease Holder| Date of Lol Period of Date of Grant |Date of Start of Expiry Exsess Minbing, if done in violation of Remarks |
{ Mining Block Mining of EC Mining Date the norms
Contract Operation
01 Begampur Block M/s Yamuna Infra 19.06.2015 8 Years 29.06.2017 15.09.2017 18.06.2024] No Violation Contract terminated
YNR B37 Developers Pvt. Ltd. due to outstanding
government du&7
vide orders  dt]
26.11.2020 of
DGMG, Haryana.
|
|
02 Pipli Majra Block M/s Paramjeet Singh S/ 14.09.2013 7 Years 13.10.2016 15.06.2017 13.09.2023| No Violation Contract peri_o:i
'YNR B29, 30 & 31 Hardeep Singh expired  on dt]
13.09.2023.
03 Malikpur Khadar M/s Karaj Singh S/o 14.09.2015 8 Years 13.10.2016 15.06.2017 13.09.2024| No Violation ‘Working
Block YNR B28  Major Singh
|




F&"“

ohliwala Block
'YNR B2] & 22

M/s Delhi
Company

Royalty{19.06.2015

8 Years

27.06.2016

2326

11.08.2016

18.06.2024

Violation of environmental norms: AsiContract terminated
per para no. 8§ of orders of the Hon'bleldue to outstanding
INGT dated 18.11.2022, as per commonlgovernment dues
cause, compensation in case of illegalivide orders dt]
mining can be equal to value of the|l0.12.2021 of
mined material, apart fromDGMG, Haryana. -

compensation of environmental norms,
recovery @ 10% of lease money w

fixed i.e. 4.2 crore. ; :

In this fégard OA No. 150/2021 (Anish
Vs Union of India &Ors.) is already!
disposed by the Hon’ble NGT on dated
18.11.2022.

The contractor company filed a Civil
Appeal No. 319/2023 against the above
orders of Hon’ble NGT, before the
Hon'ble Supreme Court in which|
Hon’ble Apex Court vide orders dated|
16.01.2023, directed the appellant
company to deposit 60% of the penalty

unt of Rs. 4.2 crore on or before
Eﬁz.zon before the competent
uthority. In case of deposition there
will be stay of recovery of further
pmount,
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alauri Block
B39

M/s Sh. Kawaljeet Singh
Batra S/0 Makhan Singh
Batra

20.10.2016

3 Years

25.05.2017

08.08.2017

24.05.2025licgal

Extraction
Boulder/Gravel/Sand upto 10 meters

ca. In this regard DGMG, Haryana
uspended the mining operations vide
orders dated‘ 17.05.2021.

Further, in this regard OA No. 337/2021
(Shokin Ali Vs State of Haryana &Ors.)
is already disposed by the Hon’ble NGT
on dated 12.05.2022.

Furthermore, the Regional Officer,
HSPCB, Yamunanagar cancelled the
CTO and issued the closure orders of
mining block vide dated 17.06.2022.
IAfter that, HSPCB grant the new conset
fio operate to M/s Kawaljeet Singh Batra
on dated 08.09.2023.

ofMining
lying suspended due
to non-paymernt of
depth beyond permissible limit of Sputstanding penalty]

meter depth with in contracted lea&cEm

operation

ount an
overnment dues.

Devdhar Block
YNR B24

M/s Northern Royaltyjl
Company

9.06.2015

9 Years

27.06.2016

12.08.2016

18.06.2024

No Violation

'Working




—[1-2328

7 ailgarh SouthM/s Mubarikpur Royalty]19.06.2015 ¥ Years 57_,06.2026 @9.12‘2016 18.06.2025 [ Violation of environmental norms: AslContract tarmina'icd
 Block ‘ompany i ) ue to outstanding

B2 €7 para no. 8 of orders of the Hon’ble R ——_ dues|

GT dated 18.11.2022, as per commonjvide order dr.

' ' 14.07.2022 of]

Cause, compensation in case of illcga}DGMG‘ Haryana.
mining can be equal to value of the
mined material, apart from|

compensation of environimental norms,

Fecovery @ 10% of lease money was

fixed i.e, 12 crore.

In this regard QA No. 150/2021 (Anish
Vs Union of India &Ors.) is already
disposed by the Hon’ble NGT on dated
18.11.2022.

The contractor company filed a Civil
Appeal No. 319/2023 against the abovej
orders of Hon'ble NGT, before the
Hea'dble Supreme Court in which
Hon'ble Apex Court vide orders dated
16.01.2023, directed the appellant
company to deposit 60% of the penalty

ount of Rs. 12 crore on or before
8.02.2023  before the  competen

uthority. In case of deposition ther

ill be stay of recovery of furthe

S S S mount. s b e |
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aidhari Block M/sP.S Buildicch = '
B33 30.11.2015 F Years ’15.09‘2016 27.01.2017 14.09.2024¢ Viglation 'Working
hanaura Block / ;
b L“’:’; IPY Consortium P 28122017 |0 Years 12062018 (16093018 (1806 2028Vetion T pon et monr ol
‘ weighbridge and CCTV camera etc.  mining contractor onl
-Rawaana portal
suspended/|
deactivated
22.06.2023 due to
this violation.
andoli Ghagg s JSM Foods Pvt, Ltd. [19.06.2015 7 Years 21.12.2016 18.06.2017 18.06.2023lIn this regard, OA No. 423/2022 titledContract period
West Block YNR pired on  dt.
B4 - Mohinder Pal & Anr. Vs State of/18.06.2023.
’ Haryana & Ors. is pending in the
Hon'ble NGT, New Delhi, in which the
Hon'ble NGT vide order dated
31.65.2022 stayed the mining of boulder
Igrznn:l.
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f Mandoli  Chaoo o e ————
ki Mandoli GhaggarM/s ISM Foods Pvt. Lid.
East Block YNR B3

in. this regard, OA No. 42373033 Giiedia mining  bloc:

, 5 3
25 Moh as auctioned on |
Oulnder TR & Ane. Vs Stme o1 C00 S 2 10
Haryana & Ors. is pending in or extraction

Hon'ble NGT, New Delhi, in which thei00 Daer

Hon'ble NGT vide order datedby DGMG, Hary
i t
31.05.2022 stayed the mining of boulder’ ¢ Orders  date

19062015 10 Years R1.12.2016 118062017 18.06.2034

119.06.2015.
gnd gravel. mining  contracto
' started minin

é operations

6.11.2020 as per
quest  of  the
ontractor. On|
1.05.2022, Hon’ble
GT New Delhi
tayed the mining of
oulder-gravel in QA
0. 423/2022
ohinder Pal &
Ors. Vs. State of
Haryana & Ors). In
compliance of orde
dated 31.05.2022 o
Hon'ble NGT
06.06.2022 o
DGMG,  Haryana
mining of boulder
vel has bee
tayed.
fter that, th
ining of minera
jonly sand is carri
qul by the contractor.

e
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umthala NonhW\}F
lock YNR B16 ginder Singh S/019.06.2015 Years 7.06.2016 26.12.2016

Mohinder Singh
4 cters  of sand by the miningdue to outstandin;
jontractor beyondfoutside the contractgovernment dues
krea and DGMG, Haryana imposed thelvide  orders  of
Eenalty of Rs. 3,25,50,000 vide orders GMG, Haryana dt/

dated 23.01.2020. j5.04.2022.

o llegal excavation of 1,16,250 cubiciContract terminate
18.06.2023

ppeal against the above orders beforel
e appellate authority-cum
Administrative Secretary, in  which
vide orders dated 04.09.2020, the
Principal  Secretary to Govt. of
Haryana, Mines & Geology whilel
lowing the appeal directed them tol
epasit the zmount in 0% equal
installments,

E;he contractor company filed

urther, the contractor deposited onlyl
2 installments and thereafler takin

ction in this behalf the minin
L4 ontract was terminated vide order
dated 25.04.2022 of the DGMG
Haryana. '
i3 INagli Block M/s M. P. Traders 20.10.2016 10 Years 09.04.2018 26.04.2018 19.10.2027No Violation orking
YNR BI3
il
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i
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“[Peban Block

E\'NR Bl

|
|
]
!
!
*.
l
!
l
1
|

|
{
|
i
i

?\_i-‘s
Strategies Pvt Ltd.

l")c\'ck_x}xment

19.06.2015 |

—21-2332

U Years

27062016

0%.12.2016

18.06.2025

Vielation of environmental norms: As

I
Contract terminated
due to outstanding]

per para no, § of arders of the Hon'ble
NGT dated 18.11.2022, as per common
cause, compensation in case of illega
inining can be equal to value of th
mined
compensation of environmental norms
recovery (@ 10% of lease money W
fixed i.e. 2.5 crore.

In this regard OA No. 150/2021 (Anish
Vs Uniop of India &Ors.) is already]
1iﬁis;:bosed by the Hon'ble NGT on dated
18.11.2022.

The contractor company filed a Civil
Appeal No. 319/2023 against the abov
orders of Hon'ble NGT, before
Hon'ble Supreme Court in whi
Hon'ble Apex Court vide orders
16.01.2023, directed - the appellan
icompany to deposit 60% of the penal
unt of Rs. 2.5 crore on or befo
22022023 before the compet
thority. In case of deposition th
ill be stay of recovery of further
unt.

material,  apart  from29.08.2022.

overnment due
ide orders off
MG, Haryana dt.

15

iBeer Tapu Block
IYNR B7

M/s Routes & Journeys

19.06.2015

7 Years

27.06.2016

18.03.2017

18.06.2023

No Vielation

Contract
expired on dt!
18.06.2023

period

16

Gumthala  SouthM/s

lock YNR B17
!

H

Elite
KCorporation

Minin

0.11.2015

0 Years

05.03.2017

26.04.2017

29.11.2025

No Violation

Working




¢ mining block
ras auctioned on 05-
(06.11.2015 and LOI
or extraction of
inor. mineral
Sand” was issued
y DGMG, Haryanal
vide orders dated
30.11.2015. The

30.11.2015 B 5009006 -
Years 15.09.2016 27.01.2017 14.09.2025]in this regard, 0AN0.423/2022 titled a

Mohinder Pal & Anr, Vs State o
. Haryana & Ors, i pending in
Hun’bfc NGT, New Delhi, in which th
Hon'ble  NGT-: vide order dat
317052022 stayed the mining of boulder

and gravel. mining  contractor
o ' started mining
pperations on!

et - 27.01.2017. Further,

1miaing of boulder-
vel was permitted

y DGMG, Haryana
ide orders dated
6.11.2020. On

1.05.2022, Hon’ble
GT New Delhi
tayed the mining of
poulder-gravel in OA|
No. 423/2022
(Mohinder Pal &
Ors. Vs, State of

9 Haryana & Ors). eq
of

L

compliance of ord
dated 31.05.2022
Hon'ble NGT &
06.06.2022 of
DGMG,  Haryana,
mining of boulder-
vel has  been|

stayed,
4.4 : After  that, the
. Ol € mining  of mineral

only sand is carried
out by the contractor.




Dathiana Block Iiifs P.S. Buildiech
YNE B2

BO.T1.2615 )
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10 Years 17032017 [38.04.3515 mﬁmﬁa—““‘*m@”?—g ]
. H i ¥
b i {
ém26:rﬁzmﬁ 09.043018 T3 rg s TRy o .
Batra Prop J&'g ot g ! 7 Years 09.04.2018 24.04.2018 f!?.]{‘}lﬂ.‘iﬁNo Violation Working
Singh Batra
] . S o . ]
M/s Apar _ 20.07.2015 | Years 27.06.2016 21.12.2017 26.06.2023No Violation As the conditions of
Management Service Pyt le-auction was|
Ltd. violated by  the
§ bidder company by
changing the director
of  the company,)
therefore, the minin
contract WRS
terminated vide
orders dt.
62.07.2020 of]
DGMG, Haryana.
21 YNR Unit-I1 M/s Astin Excavation &] 03.01.2014 fS Years 21.12.2015 19.10.2016 02.01.2023]I1legal Extraction ofContract period
Mining Pvt. Ltd. Boulder/Gravel/Sand wpto |1 mete xpired  on i,
depth beyond permissible limit of ¢£02.01.2023.
focter depth with in contracted lease;
F.rea (Khasra No. 76, Pammuwala).
Further, FIR No. 57/2021 has been
lodged in this regard at P. S. Sadhaus
_ by BDPO, Sadhaury.

22 Batlgarh No s CalleisRealtech Pyt 19.06.2015 7 Years NA - 18.06.2022No Violation ue 10 non-payment
Block td. f contract money as
YNR B contractoy]

did  not
EC/CTC)
he mining contracy

e e e

rders dt.

‘as terminated videl
_!LI)«LOI.ZSU.’! of]

IE‘DGM({. Haryana |

]
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lMincraIs

IM/s MaaVaishno

06.13.2022

I 7 Years T NA

(5.10.2026Ne Violation

f DMG, H

ted 17.02.2023 du
o violations of the
onditions of the
'Ol Further, the
roject Proponent
ppealed before the
pellate authatity]
Mines &

Propenent
has  applied  for
\ from othey
departments an
ining activity i
till not commenc
the site.

ad

1

YNR BIY

i
|
i
!

Bhood Kalan BlockM/s

ining Company

Ganga Yamunal9.06.2015

7 Years 12.04.2016

16.06.2016

11.04.2023No Viclation -

ontract terminate
ue to outstandin,
overnment due
ide orders dt.
14.07.2022 of]
GMG, Haryana.

[YNR 820

g e 4 I:ﬂ_-._-.— PRBNULPRr T
Ao

" Bhood Majra BlockM/s

Ganga
Mining Company

Yamunall9.06.2015

7 Years 27.06.2016

12.08.2016

18.06.2023 0 Violation

ontract terminated,
ue to outstanding
overnment dues|
ide orders dt
14.07.2022 of
GMG, Haryana.
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Mandewsls  BlockM s Saharanpur Mines

Management

e e et

YNR B33

1. Led.

L

Senvices

19.06.2015

27.06 2016

17.01.2023

17.02.2022

18.06.2624N0 Vioiation
f

ining stopped duc]
o interim orders of]
e Hon'ble NGT dt_
6.05.2022 passed in
OA No. 306 of 2022
Harbans Singh Vs
tate of Haryana &;

).

R [ —————— e
-

Usidher Block {
YNR B¢ E{

's Ssharsmpur M

ansgement
1T Lid

ines 20.07.2015
Senvic

20.08.2018

04.03.2022

!9.0?.202411\59 Violation

Evfming stopped due
o interim orders of
the Hon'bie NGT dt/
06.05.2022 passed in|
GA Ne. 306 of 2022
Harbans Singh Vs
State of Hsrvana &2
Ors.). i

B
LN |

|

YNR B36

i
i
¢
1
|
|

Nandgarh Block Ns Apar
me Service Py

M

20.07.2015

8 Years

NA

19.07.2023No Violaton

As the conditons of
e-auction w d
vialated by t'nug
bidder compaay byl
thanging the directo
f  the comp&ny“
erefore, the minéng.’
conmract way
ferminated vidg
widers g1l
02.07.2020 of
#}GMG, Haryans, |

e

;Jaim:pwjagir
!Bku:k YNR Bé

|
|
FM’S Balaji Infra

30.11.2013

10 Years

29.01.2022

18.05.2022

25.11.2026No Viclation

3
¥

Miaing stopped dud
fo  onders  of  thy
> cpees )
Hon'ble NGT  dt)
24.05.2022 passed i
Bippeal No. 10 K3
by !
!._{L.,E_ !
i {

;




2. Replenishment Study:

For repienishment study, it is submitted that 3s per conditions of the £C, the pro < ot proponent (mineral concession holders)
shall submit an annual replenishment report certified by an authorized agency. Further, 06 monthly compiiz:ce report of the EC conditions is directiy
submitted to the SEIAA/MoEF&CC as the case may be & HSPCR. Hence, submission of the annual replenici:ment report is alsc the part of 06 monthly

LY

compliance report and the same is to be submitted to the said agencies (SEIAA/MoEF&CCas the case may be _;‘ HSPCB).

For ready reference of “Clause 19 of EC”, of one of the mining block namely M/s Elite Mining Corporatici: Block YNR 8-17 is reproduced as uader:
“The Project Proponent shall submit annual replenishment report certified by an authorized agency. In case replenishment is lower than the approved
rate of production then the mining activity/production level shall be stopped/ decrecased accordingly till the replenishment is completed.” (copy enclosed;.

This is for kind information and further necessary action, please.

Enciosed: As above.

v
%fﬁcer,
Mings & Geology Deptt.,
Yamunanagar.

-
it
ki

ok

i
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En

dst. No. Mining/YNR/ 1995 §¢ Dated: ;3(05/1(3;;;‘

L

A copy of the above js forwarded to the following for kind information and further necessary action, please;-

1. The Chairman, SEIAA Haryana.

2. The Director General, Mines & Geology Departmen: Hayana, Panchkula,

A4
Minin cer,
Mine eology Deptt,
Yamunanagar.
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e8] 12)06)203
Regional Office,
Haryana State Pollution Control Board
S.C.0. No- 131, Sector =17, HUDA, Jagadhri, Yamuria Nagar
hspcbroyr@gmail.com

._-._._—...__....___.-._-.-._—..-..—._-.—....-—.-_-.._._..._-.-..-_--._—..--._.——-—_.——_—-_——_--——.——-.--—_—_

NO. HSPCB/YR/2024/14q Dated /o /06/2024

To

The Member Secretary,

State Environment Impacty Assessement Authrity (SEIAA),
Bays No. 55-58, 1* Floor, Paryatan Bhawan,

Sector-2, Panchkula

Subject: Original Application (04) No. $93/29232 (Mursaleen Vs State of
Haryana & Ors.) pending before National Green Tribunai at New
Delhi.

Ref:- NGT order dated 30.05.2024 in OA No. 593/2023 and letter from Sh.
Rahul Khurana, Advocate, NGT dated 31.05.2024 & this office
letter no. HSPCB/YR/2024/465 dated 03.06.2024.

Hon'ble NGT Original Application (OA) No. 593/2023 (Mursaleen Vs
State of Haryana & Ors.) pending before National Green Tribunal at New Delhi has
directed as follows.

"learned counsel for SEIAA is permitted to file complete information in
the tabulated form in respect of all the private respondents covering the details
relating to the period or iease, excess mining if done in vioiation of the noim and
also the replenishment study along with the other relevant disclosures, within one
week"

Whereas Sh. Rahul Khurana, Advocate on record, NGT has also
informed vide their letter dated 31.05.2024 (copy enclosed) regarding proceeding
dated 30.05.2024 and has desired to provide updated information including violation
of LOI, mining lease, EC, replenishment study, excess mining, if done in violation of
norms by respondent units etc.

Whereas this office has written a letter to mining officer yamunanagar
vide this office letter no. HSPCB/YR/2024/465 dated 03.06.2024 (copy attached)
to provide additional information as per the directions of Hon'ble NGT vide order
dated 3€.05.2024.

Whereas no response has been received fromn mining officer
Yamunanagar till date even after aursuing tedaphe ically. :

Whereas information with respect Lo the environmental clearance is
attached herewith as Annexure 1.

Submitted for your kind information & further necessary action please.

DA: As Abovg
C&" .
—

Regional officer
Yamuna Nagar Region




Sr. [Name of the Mines

No.

Annexure-l
EC Details

1 [P S BUILDTECH, Village Kanalsi,
Block YNR B 5, Tehsil Jagadhri,
District Yamuna Nagar

1. EC Obtained vide No.
SEIAA/HR/2016/746 dt. 15.09.2016,

2, EC Extension obtained vide no.
SEIAA/HR/2022/1597 dt. 07.10.2022

2 [P S Buiidtech, Village Jathiana,
Block YNR B 12, Jathlana and
Dhakwala Radaur, Yamuna Nagar

EC Cbiairied vide No. J-11015/05/2016-
IA-II(M) dt. 17.03.2017

3 |JSM Foods Pvt Ltd, Village Mandoli
Ghaggar, East Block-3, Yamuna
Nagar

1. EC Obtained vide No.
SEIAA/HR/2016/989 dt. 21.12.2016.

2. EC Expansion obtained vide no.
SEIAA/HR/2022/1581 dt. 07.10.2022

4 |Kawaljeet Singh Batra Village M.T.
Karhera, Tehsil-Radaur, District-
Yamuna Nagar

EC Obtained vide No. J-11015/215/2016-
IA-II(M) dt. 09.04.2018 & EC Expansion
obtained vide no. EC23B001HR156495
dt. 09.06.2023

5 [M P Traders, Village Nagli B-15,
Tehsil-Radaur, District-Yamuna
Nagar

EC Obtained vide No. J-11015/214/2016-
IA-II(M) dt. 09.04.2018

& [JPY Consortium Pvt. Ltd., Village
Dhanaura Block YNR B-18, District

EC Obtained vide No.
SEIAA/HR/2018/655 dt. 19.06.2018

Yamunanagar : _
7 |Tirupati Earth and Project Works EC Obtained vide No. J-11015/76/2017-
Pvt Ltd, IA-II(M) dt, 22.03.2019

Village Nagla Rangran, Block YNR
B-14, Tehsil Radaur

YAMUNANAGAR

8 |Elite Mining Corporation, Village
Gumthala, Jagadhri, Yamuna
Nagar

EC Obtained vide No,
SEIAA/HR/2017/108$dt. 09.03.2017

9 [Routes And Journeys, Bir Tapu,
Block B 7, District Yamuna Nagar

1. EC Obtained vide No.
SEIAA/HR/2016/460 dt*27.06.2016.

2. EC Extziision obtained vide no.
SEIAA/HR/2022/1652 dt. 09.11.2022.

10 |JSM Foods Private Limited, Village
Mandoli Ghaggar, West Block 4,

Yamuna Nagar

1. EC Obtained vide No,
SEIAA/HR/2016/985 dt. 2]_..:_!.2.2016.

2. EC Expansion obtained vide no.
SEIAA/HR/2022/1589 dt, 07.10.2022
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Bala Ji Infra, Village Jairampur
Jagir, Block YNR/B-6, Tehsil
Jagadhri, District Yamuna Nagar

EC Obtained vide EC Identification No. -
EC22B000HR164436 File No. -
SEIAA/HR/MIN/19/09 Date of Issue
29/01/2022

12

P.S. Buildtech, Village Jaidhari,
Block YNR B 33, Tehsil
Chhachhrauli, District Yamuna
Nagar

1. EC Obtained vide No. :
SEIAA/HR/2016/741 dt. 15.09.2016.

2. EC Extension obtained vide no.
SEIAA/HR/2022/1667- dt. 09.11.2022

13

Karaj Singh Son of Major Singh,
Village Malikpur Khadar, Block
YNR B 28, Tehsil Chhachhrauli
District Yamuna Nagar

EC Obtained vide No.
SEIAA/HR/2016/888 dt. 13.10.2016 &
EC Extension obtained vide No.
SEIAA(141)/HR/2022/1018 dt.
21.06.2022.

14

Paramjeet Singh Son of Hardeep
Singh, Village Pipli Majra, Block
YNR B 29 30 and 31, Tehsil
Chhachhrauli District Yamuna
Nagar

1. EC Obtained vide No.
SEIAA/HR/2016/883 dt. 13.10.2016.

2, EC Extension obtained vide No.
SEIAA/HR/2022/2019 dt. 17.11,2022.

15

Northern Royalty Company,
Village Devdhar, Block B 24 YNR,
Tehsil Chhachhrauli, Yamuna
Nagar -

|1, EC Obtained vide No.

SEIAA/HR/2016/490 dt. 27.06.2016.

2. EC re-newed vide no.
SEIAA/(141)/HR/2022/1079 dt.
21.06,2022

16

Kawaljeet Singh Batra,
Village Galauri, Sadhaura, Block
39, District Yamuna Nagar

EC Obtained vide No.
SEIAA/HR/2016/378 dt. 25.05.2017

17

Delhi Royalty Company, Village
Kohliwala, Block YNR B-21&22,
Tehsil Chhachrauli, District
Yamuna Nagar

EC Obtained vide No.
SEIAA/HR/2016/480 dt. 27.06.2016

18

Ganga Yamuna Mining Co, Village
Bhood Kalan, Block YNR B 19,
District Yamuna Nagar

EC Obtained vide No.
SEIAA/HR/2016/271 d};:; 12.04.2016

Ganga Yamuna Mining Company,
Village Bhood Majra, YNR/B-20,
Tehsil Chhachrauli, District
Yamuna Nagar

EC Obtained vide No,
SEIAA/HR/2016/485 dt. 27.06.2016

20

M/s Saharanpur Mines
Management Services Pvt, Ltd.,
Village Mandewala, Tehsil
Chhachhrauli, Mandewala Block/
YNR B-38 District Yamuna Nagar,
Harvana

EC Obtained vide No.
SEIAA/HR/2016/500 dt. 27.06.2016
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21

Saharanpur Mines Management
Services Private Limited,
Jaidhar Block

YNR B34 Village Jaidhar, Tehsil

Chhachrauli, District Yamunanagar

EC Obtained vide No.
SEIAA/HR/2018/1068 dt. 20.08.2018

22

Astin Excavation and Mining Pvt
Ltd, Village Gorabani, Distt
Yamuna Nagar

IA-II(M) dt. 21.12.2015

23

Jogender Singh, Village Gumthala,
North Block, District Yamuna
Nagar

EC Obtained vide No.

SEIAA/HR/2016/505 dt. 27.06.2016

24

Development Strategies India Pvt.
Ltd., Village Pobari, Tehsil Radaur,
Pobari Block/ YNR B-11 District
Yamuna Nagar

EC Obtained vide No.

SEIAA/HR/2016/495 dt, 27.06.2016

25

Mubarikpur Royalty Company,
Bailgarh South Block YNR B2,
Tehsil Chhachhrauli, District
Yamuna Nadar

EC Obtained vide No.

SEIAA/HR/2016/475 dt, 27.06.2016

26

M/s Apar Mines Management
Services Pvt. Ltd., Village Lapra,
Tehsil Jagadhri, Lapra Block/ YNR
B-10, district'Yamuna Nagar,
Harvana '

SEIAA/HR/2016/514 dt. 27.06.2016

27

M/s Apar Mines Management
Services Pvt. 'Ltd., Village
Nandgarh, Tehsil Chhachrauli,
Nandgarh Block/ YNR B-36
district Yamuna Nagar, Harvana

SEIAA/HR/2016/510 dt. 27.06.2016

28

Calleis Realtech Private Limited,
North Block/YNR 1,Village
Bailgarh, Yamuna Nagar

29

M/s Yamuna Infradevelopers Pvt.
Ltd., Village Begampur, Block 37,
Tehsil Chhachhrauli, Yamuna
Nagar. Harvana.

EC Obtained vide No.
SEIAA/HR/2017/448 dt. 06.07.2017

EC Obtained vide No. J-11015/55/2014-
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